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MR.K.P.CWRYA,VICE_CFIhrnNAN, This case was fixed for admission and 

hearing to-today. With the consent given by the counsel for 

both sides I have heard this case on merits. 

In this application under Section 19 of the 

Administrative Tribunals Act,1985, the petitioner prays  to 

direct the opposite parties to allot quarter bearing No.179 

(Type-Il) in favour of the petitioner. 

Shortly stated the case of the petitioner is that 

he was initially appointed as a Time Scale Postal Assistant 

in the Sundargarh Postal Division dLnd in course of time 

he has been transferred to Bhubaneswar and is now working 

as Upper Division Clerk attached to the Office of the Chief 

Poet Naster General,Bhubaneswar. 

The 9etitioner had made an application for allotment 

of quarters while he was in the nontransferable. pool. But 

admittedly,tn.the meanwhile the petitioner has  come to the 

transferable pool in view of the circular issued by the 

Ministry of Communications in their letter dated 17.1.1993 

on the subject 'Treating Group-C Staff of Circle/egional 

Office as Transferable Category'. In view of such a changed 

situation it was submitted on behalf of the petitioner by 

Mr.B.S.Tripathy that juniors to the petitioner who are in 

the transferable category having already been allotted 

quarters, a government quarters should now be allotted to 

the petitioner and for that purpose approoriate directions 

should be given to allot quarter No.178(Type-II) to the 

petitioner which is still vacant. The'.fact that some of 

the Juniors to the petitioner have been allotted quarters 
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I 	 is not disputed in the counter and during the course of 

argument advanced by Nr.B.e.Tripathy, learned counsel for 

the petitioner and Mr.Ashok Mishra,learned standing Counsel. 

It was also not disputed that the petitioner has since been 

occupying the transferable pool. Therefore, in all fitness 

of things, a quarter should now be allotted to the petitioner 

commensurate with his pay scale. It was submitted by counsel 

for the petitioner that according to present pay scale of 

the petitioner,, he is entitled to pe-III quarters, but at 

present Type-Ill quarters is not vacant. The fact that 

juniors of the petitioner have already been allotted with 

quarters heavily weighs with me. Therefore, I would direct 

that Quarter No.178 (Type-Il) be allotted in favour of the 

petitioner Shri Benudhar Lenka for his occupation temporarily 

(if the quarters is now vacant) and as soon as the next 

vacancy occurs in regard to Type-Ill quarters, Shri Lenka 

should vacate this quarter(No.178-Type-II)and occupy the 

- 	 Type-Ill quarters to be allotted to him within 7 days from 

the date of receipt of noticp from the competent authority. 

In case Quarters No.178(Type-II) is not available, sort'-:  

quarters o Type-II or Type-Ill category nust be located, and 
the same should be given to the petitioner Shri Lenka for his 

/V) k/CL (( 	 c-t cis 
occuPation,< Thus the application stands allowed leaving the 

parties to bear their own cost. 
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